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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL o,
NEW DELHI

0.A. No0.999/1990

9.A. vo. 99
T.A. No. 159
DATE OF DECISION__ 26.4.1991"
Shri Raj Bir Singh & Others Petitioner
Shri K.N.R. Pillai Advocate for the Petitioner(s)
Versus

Union of India Respondent
M.L. Verma Advocate for the Respondent(s)

CORAM
The Hon’ble Mr,P-X. KARTHA, VICE CHAIRMAN(J)

The Hon’ble MrM.M. SINGH, ADMINISTRATIVE MEMBER

Whether Reporters of local papérs may be allowed to see the Judgement ?‘j/bg
To be referred to the Reporter or not ?rﬁ)@

Whether their Lordships wish to see the fair copy of the Judgement ?

Whether it needs to be circulated to other Benches of the Tribunal ? / ©

> » -

JUDGMENT
(of the Bench delivered by Han'ble Mr. P.K. Kartha,
Vice Chairman(J))

The issues raised in this application are identical with
those in.'OA_ 2052 of 1989 and connected matﬁers (Shri Rameshwar
and Others Vs. Union of India through Director General,
Doordarshan) which has been disposed of by judgment dated 26-04-
199¢ separately; The present application is also disposed of
in accordance with the directions contained in Para 11 of the

said judgment.
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M M~ M ) \ : ’(({( 3,
(M.M. SINGH) . (P.K. KARTHA)
MEMBER (A) ‘ * VICE CHAIRMAN(J)
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IN THe CENThnL ADILNISTTIVE TRIEUNAL
FRIIC1EAL BENCH, Ne o DELHEI. '
Date of decision: 26.4.1901
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' Shri hemeshwar & Another eeeipplicants
(2) - OA 356/19%
- Shri Naveender Kumar s sapplicant
(3) OA 411/50 - |
o Shri Lexmen Singh .. ' e s ApPplicant
] (4)  OA 772/%
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- the Director Geneisl, . _
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(1) eng (3) Fiilei, Counsel
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. : o _ iy 4 Counsel .
A - For the epplicant in (4) = ...3hri T.c.
T . A33¢x42], Counsel

For the applicent in (5)  ,..5hri V.S K. L
, _ KIizbne, Counsel

For the respondents in  ees3hri H,L. Verms

(1) to (5) : . Counzel, i
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